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O,en court

CENTRAL ADMINIS'fRATIVE TRIBUNAL
ALLAHABAD BENCH

ALLAHABAD.

D~ted : This the 2.0.th d~y f JANUARY 200 ••

centempt Application n • 229 of 2001
in-

Origin~l APplic.tien ne. 1317 f 1997.

Hen 'ble Mr Justice S.R. Singh. Vice-Ch~irman
Hen 'hle ¥r D.R. Tiwari.- Administrative Member

Tilak Raj. s/o Sri Vishwanath prasad.
R/O E.W.S. 91-92, A.D.A. colony, preetam Nagar,
I)hoomanganj ,
ALLAHABAD.

••• Applieant

By Adv : sri k. Verma

VERSUS

1. sri B.P. singh, Assistant Commissioner of Income Tax.
(Admin), Income Tax Building, 38. M.G. Marg.

ALLAHABAD.

2. Shri Rajiva Dave. (';ommissioner of Income Tax,
Allahabad, 38, MG Marg. Allahabad •

••• Respondents

By Adv : sri A. sthalekar

ORDER..-.-----
Justice S.R. Singh, vc.

Heard sri R. verma, learned counsel for the

applicant and sri A. staalekar. learned counsel for the

respondents.

2. The applicant had filed OA no. 1317 of 1997

Tilak Raj vs. Union of India & Ors challenging order

dated 25.11.1997 b~ which his services were terminated.

The said OA was allowed vide order dated 31.1.2001 in terms

following orders :-
"For the reasons stated above. the OA is allowed.
The order dated 25.11.1997 and or er dated 4.12.1997
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are quashed. The respondents are directed to.
reinstate applicant with continuity in service.
However. he shall not be entitled for backwages.
It is further directed that applicant sh.ll be
considered for regularis.tion in terms of the
OM dated 10.9.1993. This order sh.l1 be given

\ .'effect within a perio. of three months from the
Gate a copy of this order is filed.. No ord.er
as to costs."

3. Instant contempt application has been institute.
with the allegation that the .bove mentioneQ direction given
by this Tribunal h.s not been complie« with.

4. The respondent has file. suppl counter affidavit
~nnexing thereto the copy of the oraer no 65 a.ted 16.1.2004
to Income Tax commissioner. AllchabaQ. which show. th.t
the applicant has been reinstated as Casu.l Labour (Temporcry
st.tua) with immediate effect. Ecrlier by oraer G.te«
07.11.2003 the applicant hilS been re-instated as 8.ily
wage employee. However. the s.i. or' er .PJPE!et" s to h.ve
been in the nature of an interim order pending fin.l oraer.
Order no. 65 aated 16.1.2004 (Ann SCA 1) is the final or "er.
whereby the .pplicant haa been reinstated .s casu.l labour
with temporcry status with contiauity .s .lready restored
by the order of this Tribun.l.

5. In the circumst.nces. the contempt .pplication h.s
been renGerea infructuous and is <ii.missea. Notice issuea
to the respondent is ai.charge«.
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